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marriage, children, luck, work,
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| FIRDOUS MOHAMMED AFSAR SHAIKH
HAVE CHANGED MY MINOR DAUGHTER'S
NAME FROM AAIRAH AFSAR AHMED
SHAIKH TO AAIRAH MOHAMMED AFSAR
SHAIKH AS PER DOCUMENTS. CGL-130D

| HAVE CHANGED MY NAME FROM
SHANAYA SANTOSH YADAV TO SHANAYA
DIANA LOW AS PER DUCUETE‘P:I;'BSE.

| HAVE CHANGED MY NAME FROM
KAMLAKAR / KAMALAKAR NARSINGRAQ
KALVALA TO KAMLAKAR NARSINGRAQ
KALWALA AS PER DOCUMENTS, CL-130F

| HAVE CHANGED MY NAME FROM
PREMA / PREMLATA  KAMLAKAR
KALVALA TO PREMA  KAMLAKAR
KALWALA AS PER  DOCUMENTS.

CL-130G
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CHANGE OF NAME

NOTE

Collect the full copy of Newspaper
for the submission in passport office.

| HAVE CHANGED MY NAME FROM
HASHMI REHNUMA HAFIZ SHAMSHER
PARVIN BANO TO RAHNUMABANO HAFIZ
SHAMSHER ~ HASHMI  AS  PER
DOCUMENTS. CL-130H

| HAVE CHANGED MY NAME FROM
MATRAEA FAQROODIN RAJA TO
MATRABA NAEEM QURESHI AS PER
DOCUMENTS. CL-1301

| GURUNATH HAVE CHANGED MY OLD
NAME TO GURUNATH SAWLE (NEW
NAME} AS PER GAZZETTE NO:
M-22237030 CL-140

| HAVE CHANGED MY NAME FROM
CHAMPAKUMARI DINANATH SINGH TO

NEETU ODINANATH SINGH AS PER
MAHARASHTRA  GAZETTE  NO
{M-1624088) CL-277

| SURESH DINKAR MANDHARE DECLATE
THAT MY WIFE OLD NAME 15 RASIKA HAS
BEEN CHANGED TO NEW NAME RASIKA
SURESH MANDHARE AS PER AFFIDAVIT
NO- 4244 466801 CL-490

| SURESH DINKAR MANDHARE DECLARE
THAT MY SON OLD NAME IS HARSHAD
HAS BEEN CHANGED TO NEW NAME
HARSHAD SURESH MANDHARE AS PER
AFFIDAVIT NO-42AA 466858 CL-490 A

| HAVE CHANGED MY NAME FROM SUJATA M.
GOPANWAR TO SUJATA BILIND GOPANWAR
AS PER AFFIDAVIT NO. 44AA 201144 DATED:
23-03-23 CL-101

| HAVE CHANGED MY NAME FROM
MOHAMMED SHAHNAWAZ SHAIKH TO
SHAHNAWAZ NASEEM SHAIKH AS PER
AADHAAR CARD 9150 9155 3733 CL-707

| HAVE CHANGED MY NAME FROM DIVYA
RAJIV CHOKSI TO DEEPA RAJIV CHOKS! AS
PER AADHAAR CARD 8341 4040 7553 CL-708

| HAVE CHANGED MY NAME FROM - EKTA
KETANKUMAR RATHOD (OLD NAME) TO
EKTA KETAN RATHOD (NEW NAME) AS
PER GOVT. AADHAR CARD CL-102

| HAVE CHANGED MY NAME FROM
HAFIJUL LASKER (OLD mnMEg 10
HAFIZUL LASKER (NEW NAME) AS PER
AFFIDAVIT NO. 40AA 026465 DATED:
13-03-2023 CL-103

| HAVE CHANGED MY NAME FROM MOHD
HASAN S/0 SHAMIM AHMAD SHAIKH
(OLD NAME) TO MOHD HASAN S/0
SHAMIM SHAIKH (NEW NAME) AS PER
AFFIDAVIT NO. 48AA 464980 DATED:
14-03-2023 CL-103 A

| HAVE CHANGED MY NAME FROM
SHEEFA DILAWAR SHAIKH {OLD NAME)
TO SHEEFA MUMNNWAR SHAIKH (NMEW
NAME) AS PER AFFIDAVIT NO. 16AA
975870 DATED: 18TH JAN 2023. CL-104

| HAVE CHANGED MY NAME FROM SAROJ
MUKHIYA TO SAROJ KUMAR AS PER
DECLARATION. CL-110

| HAVE CHANGED MY NAME FROM
RAJANI VASUDED KANADE TO SMITA
MADHAY ~ SARVANKAR A5  PER
DOCUMENT. CL-120

| HAVE CHANGED MY NAME FROM

SAMEERA LALIT SETPAL TO SAMEERA

WASHU MENGHANI AS PER DD%UMEE]‘!}
[-12

| HAVE CHANGED MY NAME FROM
KSHITIJA SHANKAR HARMALKAR TO
VIJAYA  VIJAY NARE AS PER
DOCUMENTS. CL-130

| VIKRAM RAGHUNATH PATIL HAVE CHANGED
MY NAME TO \VICKY RAGHUNATH PATIL AS
PER DOCUMENTS. CL-130 A

| HAVE CHANGED MY NAME FROM REMA
DEVI TO REMA SASI NAIR AS PER
DOCUMENTS. CL-1308

| HAVE CHANGED MY NAME FROM
SANGEETA PANWAR TO SANGEETA
BAWANKAR AS PER DDE%MENTE‘E

L-130

| SURESH DINKAR MANDHARE DECLARE
THAT MY DAUGHTER OLD NAME IS
PRATIKSHA HAS BEEN CHANGED TO
NEW NAME PRATIKSHA SURESH
MANDHARE AS PER AFFIDAVIT NO-45AA
254900 CL-4908B

| NISHA YATIN TALATI/ NISHABEN YATIN
TALATI RESIDENT OF E-2/002, H WING,
OM GREEN PARK, NEAR SYNDICATE
BANK, BOLINJ WAKA, AGASHI RDAD,
VIRAR WEST, 401303, AS CHANGE MY
NAME TO NISHA YATIN TALATI AS PER
AFFIDAVIT ~ ANNEXURE E DATED
26/03/2023 DULY NOTARIZED WIDE
SERIAL N0 2095/2023 DATED 27/03/2023.

CL-687
| YATIN RAJNIKANT  TALATI
YATINKUMAR ~ RAJNIKANT  TALATI

RESIDENT OF E-2/002, H WING, OM
GREEN PARK, NEAR SYNDICATE BANK,
BOLINJ NAKA, AGASHI ROAD, VIRAR
WEST, 401303, AS CHANGE MY NAME TO
YATIN RAJNIKANT TALATI AS PER
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CANARA ROBeCO

=== Canara Robeco Mutual Fund

Investment Manager : Canara Robeco Asset Management Co. Ltd.

Construction House, 4th Floor, 5, Walchand Hirachand Marg, Ballard Estate, Mumbai 400 001,
Tel,: 6658 5000 Fax; 6658 5012/13 www.canararobeco.com CIN No.: UG5990MH1993PLCO7I003

NOTICE NO. 54

Declaration of Dividend/Income Distribution cum Capital Withdrawal ("IDCW") in Canara Robeco Mutual

Fund Schemes:

Notice is hereby given that the Board of Trustees of Canara Robeco Mutual Fund has declared dividend/IDCW
in the following schemes, suhjecl to availability of dtstﬂhulabie surplus:

Scheme Name

Investment Option

Divkdend,’ Face’u'alue | NAV Per Unit

AFFIDAVIT ANNEXURE E DATED "
25/03/2023 DULY NOTARIZED WIDE IDCW (% per unit) ason
SERIAL N0 2096/2023 DATED 2??4.%15 i; (% per unit) 24.03.2023 F)
Regular Plan - Quarterly IDCW
| HAVE CHANGED MY NAME FROM ; - 019 10.00 14.8944
RAMKRISHNA NARAYAN MAYEKAR TO Canara Robeco | (Payout/Reinvestment) Option |
NARAYAN RAMKRISHNA MAYEKAR AS | |shortDuration Fund  pirect Plan - Quarterly IDCW
PER AFFIDAVIT NO.44 AA 202220 : A 0.20 10.00 16.3419
DT.25/03/2024 CL773 {Payout/Reinvestment) Option |
| HAVE CHANGED MY NAME FROM .
SHREYA NILESHBHAI TO SHREYA Reguear Flan « Monkall DCW 0.06 10.00 14.9660
(Payout/Reinvestment) Option
N:jLESHaHm SAVANI AS PER AFFIDAVIT g;nar; Robeco ; {\ray PROR f
NO 47AA 705983 DATED 26/03/2023 ort Duration Funi Direct Plan - Monthly IDCW
CL-811 {Payout/Reinvestment) Option 0.06 10.00 16.8102
THIS IS TO ANNOUNCE THAT | HAVE : .
gg{:{ﬁ%ﬂo Eg\rw%ﬂiq FFI;{DSI'T} g:&;l jggnﬂi Regular Plan - Quarterly IDCW 618 10.00 146431
Payout/Reinvestment) Option ' ‘ i
GOREY AS PER AADHAR CARD, ﬁi’;’; Eﬁﬁ‘;‘“ |{Pay f : | FOpton. |
CL-MAR 20r23 Direct Plan - Quarterly IDCW
(Payout/Reinvestment) Option | 0.20 10.00 16.2568
ATdTd dqcl Regular Plan - Quarterly IDCW 0.23 10.00 13.3149
= (Payout/Reinvestment) Option ’ ’ '
i, wrd e A= wwa s s e = L -
: 5 onservative Hybrid Fund | pirect Plan - Quarterly IDCW
HEFR #Ae AEa oS a=s 0.27 10.00 15.417
i 68" gl g _{Payout_fRemuestmenl) Option |
3349 Eyov ¢330, CL-533 Regular Plan - Monthly IDCW ‘ : :
% Canara fobeco (Payout/Reinvestment) Option | 010 10.00 | 13.0183
CHANGE OF BIRTHDATE Conservative Hybrid Fund | pirect Plan - Monthly IDCW 010 10.00 15,3559
Payout/Reinvestment) Opti : ' '
L SUATh LD cemuie e e e T |
eqular Plan - Monthly
1981 TO 06-04-1981 AS PER AFFIDAVIT i ; 0.59 10.00 80.8000
NO. 44AA 201144 DATED: 23-03-23 Canara Robeco | {Payout/Reinvestment) Option |
CL-101 A Equity Hybrid Fund Direct Plan - Monthly IDCW oiED oD GG

s PUBLIC NOTICE §
This public notice is given to the general
public that my client M/'s Newera Vinimay
Pvt. Ltd / Alka Mishra are interested in
purchasing Flat No. 25, bearng Share
Certificate No. 47 of Versova Sea Side
Co-operative Housing Society Ltd,
situated at CTS No. 1055, Plot No. 37, Jay
Prakash Road Versova, Andherd (W),
Mumbai - 400 061 from Mr. Vijal Pratap i.e.
Seller.
Any person or persons having any
objection for the sale and purchase of the
flat are requested to file their written
objections within 14 days from the
publication of this notice.
Wiitten objections received after 14 days
will not be entertained.
Dated this 28th March, 2023, Sd/-
Advocate Prashant Surve
T03-A Wing, D.N. Nagar, Deep Society,

J.P Road, Andheri (W), Mumbai - 53.

jaint member of Fial No. B-508 of Ahimsa
Aditya Anirudh Co-operative Housing
Society Lid., Ahimsa Marg, OF. Link Road,
Malad (W), Mumbai - 400084, died on 27th
April, 2021, The first member, Mrs. Alzira
Sabina Femandes of the said Flat B-
508.Ahimsa Aditya Anirudh CHS, has)
applied to the Society for delefion of his
name as the secand member on the share
certificate and in the society records. The
society hereby invites claims of objections
from the legal heirs of the deceased member
Mr, Anthony Simon Femandes, o the
deletion of his name on the share cerlificate
and from the society records, within a period
of 14 days from the publication of this notice,
wilh copies of documents and proofs in
support of their claims. If no claims are
received within the prescribed period, the
Society shall be free o accepl the request of
the first member, Mrs. Alzira Sabina
Femanides.
For and on the behalfof

Place:Mumbai AhimsaAdityaAnirudh CHS
Dale:28.3.2023 Hon. Secrefary

PUBLIC NOTICE
Mr. Anthony Simon Femandeg, an

[F'ayoutfREm\.'EStrnent} Dptlun

Pursuant to payment 6f dividend/IDCW, the NAV of the IDCW option of the schemes
would fall to the extent of payout and statutory levy (if any).

Record Date for the purpose of distribution of dividend/IDCW is 31 March, 2023, or the next business day if
the record date happens to be a non-business day. All unit holders, under the abovementioned Plan/Option,
whaose names appear on the register of unit holders of the Scheme as on the record date, are eligible for

the dividend/IDCW.

The Dividend/IDCW declared out of the Distributable Surplus of the abovementioned Schemes will be paid
net of tax deducted at source (TDS) as applicable, to those unit holders whose names appear in the register
of unit holders as on the Record Date.

Declaration of dividend/IDCW is subject to availability of distributable surplus on the record date/ex-

dividend date.

In case the distributable surplus is less than the quantum of dividend/IDCW on the record date fex-dividend
date, the entire available distributable surplus in the Scheme/plan will be declared as dividend/IDCW.

SEBI circular no. SEBI/HO/IMD/DF3/CIR,/P/2020/194 dated 5" October, 2020 on review of Dividend option(s)/
Plan(s) in case of Mutual Fund Schemes shall be applicable for calculation of distributable surplus.

Inview of individual nature of tax consequences, each investor is advised to consult his/her own professional

financial/tax advisor.

Unit holders are requested to visit www.canararobeco.com ta claim their Unclaimed Redemption & Dividend
amounts and follow the procedure prescribed therein.

For and on behalf of Canara Robeco Asset Management Company Ltd.

(Investment manager for Canara Robeco Mutual Fund)
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HEaa woeae Fem eiEes FORM B
EDMTAIMEFE EDRPDRATIDH DF INDIA LTD. PUBLIC ANNOUNCEMENT
iy Fpwew arepd] (el ervenTe ina Sraes) (A govt. of Indla Underiaking) H
.I-HE.'JFI Third Flear, MDEF Buildiag, H".."il[:ﬂusir-:ss Park, g, Okhla NSIC medre statian, Mew Defi-110828 I:H.E-‘L'I'.HEHD!':: |-_Ii2 I.EIILIL[;IE::I:'IH?"?IIZ:E:;}; :1!";' E|aar:1|.|;r1'|u£t;3|;?;|am of India
Tender Motice (E-TEMDERING MODE OMLY) A | 0 :
et o CONTTTRREER 23 FOR THE ATTENTION OF THE STRKEHOLDERS OF KIEON DEVELOPERS PRIVATE LIMITED |
Mame o Wark Op=n Tender in oo Bid Sysiem for Supply, instalaion, Testing & Commissioniog of Muli 8,
Faviar APArACaban (MEA) Sakin i L 1o Wl ahe yaa ety and twd gaars AN Ko, PARTICULARS DETAILS
- suppor i COMNGDA'S El:-'tr;IS-lllral VTR, New Dethi . . .
Eslirnaled Cosl 21,8881 341/~ [incuding tax) 1.| Name of corporate deblor Kieon Developers Private Limited
C Tan Par BO Dz | i %or 5 r| {Hblion, TREng. G I th : -
e 3 iy o i o e | Dot of mtporaton of corprat deblr| 270172010 |
Eamiess] Monsy Deposi z-sp.?:lﬂzt:ﬂr-&l;q;::ﬂ::i:nrf‘lIltl’lpl‘:lb;ri'ml Thitsand Bie Hundred Tesnty Seevt only) Trough 3 S,I;]é?nur”g l[-;l'llef -,.:;:EE .I:?I;pz?eriﬁ BaC-8Mumbai
FRrTomPanca Bank | % of 0] swarded contrac valle | SR BN o e 1
?-‘";’Eﬁ e 4.| Corporate ldentity War Limited Luahuhl::.- UT0200MHZ010PTC 1993480
ntof Docarrent 0= inchesive al (s end dulizs Mrough 8 paymenl. | fi
Tender Processing Fee | % 4000000 s 13095 a5 apolicabla. (flon-ralundatie) throu gh e-payment. el bl -;'Tmr:-:ml:e o — |
Tiaie of Gale (e} | From CROR/2 e 1100 hrs, 1o 1704 20 (up-n 1730 e ) 5. | Address of the registered office and | Shop Mo 2, Mathura of New Evershine
Dile & Tirw ol TRO42023 oo 1730 . principal office (if any) of Co.0p.Hsg.Soc. Evershine Magar, Malad
submision of fendar g iCi 4
e T T T T corporate debtor West Mumbai City MH 400064 In
lopaeing | 6.| Date of closure of Insolvency Order Feceived date March 25, 2023 -
[ COMCOR reserves 1ha rank b0 reyect any o all The TN0Ers WLt 5signing any (eason MEFBcs. THE EN0E can be i 13
i £ et o MG e s G ¥ Resolution Process Order date 20/12/2022
Corrigendumidadandam oths Terdes ifany, wil hepulilzshed on wetsii: waw,coacorindia.zom 7.| Liquidation commencement date of | Order Received date March 25, 2023 -
e corporate debior Order date 20/12/2022 .
g.| Mame and regisiration number of Devang P. Sampat
Hero MotoCorp Limited the insolvency professional acting | IBBIIPA-001/1P-PO0224 /2017-16/10423
Regd. Office : The Grand Plaza, Plot No.2, Nelson Mandela a5 lqucalor
Road, Vasant Kunj - Phase-ll, New Delhi - 110070 9| Address and e-mail of the liquidator, | Devang P. Sampat
CIN: L35911DL1984PLCO17354, as registered with the Board dpsampet@sampatassociates.in
Phone Mo. 011-46044220 | Fax No. 011-46044399 IBEI.‘I?H-EIEH|'IF‘-F'IZFEIEE4.'EEI1?-1-3-.'1E|-=123-
E-mail: secretarialho @heromotocorp.com, Regd. Office: Bungalow No 4, Shav Pooja, Plot
Website: ww heromotocorp.com 100, Sector 20, Vashi Navi Mumbai 4133?53
PUBLIC NOTICE FOR ISSUE OF DUPLICATE SHARE CERTIFICATES Administrative Office; #6815, Shivai Plaza
hembers of the general public and existing shareholders of Hero BMotoCorp Lid. Plot 79473, Marcd Cooperative Industrial
i'Company’] ang hereby informed that the Original Share Certificates, details of which Estata, Off. Andherl Kurla Road, Marol
ara given heraunder hawve been reported lost/misplaced/stolen/not received and that Andhen (East). Mumbai 400059, India
pursuant to requests received from concerned sharehalders, the Company intends - - -
to issue duplicate share certificates in lieu of the said ariginal Share Certificates (Face 10| Address and e-mail to be used for | #615, S'_'""'"a' Ha*’-*_a- Piot TOIAS, Mam!
Value Rs. 2/-) in their favour correspondence with the liquidator | Cooperative Industrial Estate, Off. Andheri
kurfa Road, Marol, Andheri (East)
i Cartifi Ll ; .
polioNg, | Trebclders | RoR | ieriee N gk b Mumbai 400059, India. ip.kdpl@gmail com:
1\ MName | Value . Mo.(s) |Shares dpsampati@sarnpatassociates.in
HMLOO4E5EE | ANT EUMAR DE | FV10/- 2341766-2341815 46845 =il T TERpree Anril 24. 2023
NILIMA DE 161 59960- 16139997 23156 10 J Last date for submission of claims rl i |
16139988-15139594 221584 0z Motice is harety given that the National Company Law Tribunal (Mumbai) has ordered the
wsoen dosmeen || 32965 | S0 | e W 2,225 Ordorase o2z,
- BCEIVED 04 arc = g
206028710 20602621 332066 1 el - R ;
- The stakeholders of Kieen Developers Private Limited are hereby called upon fo submit
Any person having objection to issue of duplicate Share Certificates, as mentioned their clasms with proof on or before April 24, 2023 - to the liquidator at the address mentioned
herein albsowe, may submit the same, inowniting, with the Company marked againstitem No.10.
iit.r:;i,. : ﬁﬂgﬁﬂﬂ,ﬂﬁﬁ?ﬂ; atwi':ﬁﬁﬂigﬁf”ﬁﬁﬁ"ﬁ ;;t : Ef';'f"_' }*JEI.:HTE':] z; The financial creditors shall submit their claims with proof by electronic means only. All ather
ST L i i ol el creditors may submitthe claims with the proof in person, by postor by electronic means.
this Matice. In the meanwhile, members of the public ara hereby cautioned against Sub fal T Foif i h |
dealing in the ahowve mentionad Share Certificates, F; ;nrsm-nn E‘f':'mr"]'g E': '”_‘-"F"'m i Et"'ms a"alzra%pen::'l_‘.ﬂﬂ.mmt i Licuidator
For M MotoC Ltd. Sl manapimen ;re i .".' arian Notia tH Cooperate 'Wiln and Lon O e LiquUidanos.
erare Wete Sd/- All Financial Institutions Having Account of the Corporate Debtar ara iformad to Contact the
Place : New Delhi Dhiraj Kapoor hq”'damlm_mgdlamw' .
Date : 37.03.2023 Company Secretary & Compliance Officer All thase having data and for documents and [ or agsels and / prmn‘_:,-:-.ﬁers_ufma corporate
data ara mformed 1o provide and hand over the samie to te liquidatorimmadiately
CA. Devang P. Sampat,
Liquidator Kieon Developers Private Limited
AFA Valid up to December 11, 2023
IBBI Registration No: IBBI/IPA-001/IP-P00224 12017-18/10423
March 25, 2023, Mumbai

ACRE

MAKMG ASSETS WORK

Registered & Corporate Office : Asset Care and Reconstruction Enterprise Ltd. 2nd Floor, Mohan Dev Building, 13, Tolstoy Marg, New Delhi 110 001
Branch Office : Unit No. : B Wing, One BKC, Radius Developers, Plot No. : C-66, G-Block, Bandra Kurla Complex, Mumbai 400 051

POSSESSION NOTICE
[Rule-8(1)]

Asset Care & Reconstruction Enterprises Ltd. (Assignee - Acting as trustee of ACRE Trust -109) under the provisions of SARFAESI act, 2002, acquired entire
outstanding dues along-with all underlying securities from L&T Finance Ltd. (Assignor) vide Deed of Assignment of Debt dated 29-06-2021 and stepped into the
shoes of secured creditor and became entitled to recover outstanding dues by enforcement of securities. ACRE In exercise of powers conferred by Section 13(12)
of the said Act read with [rule 3] of the Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowers and
Guarantors to repay the amount mentioned in the demand notice appended below within 60 days from the date of receipt of the said notice together with
further interest and other charges from the date of demand notice till payment/realization.
The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-Borrowers/ Guarantors and public in
general that the undersigned has taken possession of the property described herein under in exercise of powers conferred on him/her under Section 13 of the
Actread with rule 8 of the said Rules on this notice
The borrower’s/ Co-Borrowers'/ Guarantors’ attention is invited for the provisions of sub-section 8 of Sec 13 of the said act, in respect of the time available, to
redeem the secured assets.

Loan Borrower/s/ ‘e § Demand Notice Date and Type of
Account Co-borrower/s & Description of the Mortgaged Properties . -
Number Guarantors Name Date %‘::?3:3 l(g)g Possession Taken
'H152531411181 1. Firdoz Abdul Razza| All The Piece And Parcel Of The Property Address: Flat No. 1604 — B Wing, | 09-11-2022  Rs. 9,389,111.05/- 22-03-2023
14952, Shaikh Admeasuring Approximately 443.53 Sq. Ft. Carpet Area Equivalent To 41.22 As on 18-10-2022 Symbolic
H152531411181 |2.Bijanbi Abdul Sq. Mtrs. Carpet Area, In The Aggregate On The 16th Floor, Of The Proposed Possession
14952L Razzak Shaikh Sale Building To Be Known As “Parinee Essence” C.T.S. Nos. 471A (PT) At
Village Kandivali, Taluka Borivali In The Registration District Of Mumbai,
Maharashtra 400067

On The Towards North By : 18.30 Mtrs. Wide Badrekar Nagar Road

On The Towards South By : Internal Road CTS No. 471 Pt

On The Towards West By : CTS No. 471

On The Towards East By : CTS No. 471
The Borrower/ Co-borrowers/ Guarantors in particular and publicin general is hereby cautioned not to deal with the property and any dealing in the property
would be subject to the charge of ACRE Asset Care & Reconstruction Enterprise Ltd (Assignee - Acting as trustee of ARCE Trust -109) for an amount mentioned in
the demand notice together with further interest and other charges from the date of demand notice till payment/realization.

Sd/-
Date: 28.03.2023 Authorized Officer
Place: Mumbai Assets Care & Reconstruction Enterprise Ltd. (109-TRUST)

PGIM India Asset Management Private Limited
PG—I M 4th Floor, C wing, Laxmi Towers, Bandra Kurla Complex, Bandra (East), Mumbai - 400 0571.
Tel.: +91 22 6159 3000, Fax; +91 22 6159 3100
|I'I'I.'ﬁﬂ Ml.ltUﬂl F|_| nd CIN: UT4900MH2008FTC187029 Toll Free No.: 1800 266 7446

Website: www.pgimindiamf.com

NOTICE

Motice is hereby given that PGIM India Trustees Private Limited, the Trustee to PGIM India Mutual Fund ("Fund"), has
approved declaration of Income Disfribution cum Capital Withdrawal (“"IDCW") under the following schemes of the Fund
with March 31, 2023 as the record date:-

Quantum of Face | NAV of IDCW
IDCW per Valus Option as on
Scheme Names Plans / Options Unit (Gross of (2 Per March 24,

Statutory Levy, 2023

if any)* () Uit (T per unit)® |
PGIM India Banking & PSU Debt Fund | Direct Plan - Quarterly IDCW Option 0.1806 10 10.7148

PGIM India Banking & PSU Debt Fund | Regular Plan - Quarterly IDCW Option 0.1796 10 10.6562
PGIM India Dynamic Bond Fund -Dimﬂt Plan - Quarterly IDCW Option | 20.0197 | 1000 | 1,188.3374
“F'G}M India Dynamic Bond Fund - Regular Plan - Quarterly IDCW Option 18.3860 1000 | 1,091.2112 ]
PGIM India Gilt Fund - Regular Plan - Quarterly IDCW Option 0.2350 i 10 I 13.9463 |
PGIM India Gilt Fund Direct Plan - Quarterly IDCW Option | 0.2445 | 10 | 14.5097
“F'Gll'l.ﬂ India Corporate Bond Fund ! Direct Plan - ﬂuarterl.}r"IDCW G.;-:;liﬂn | 0.2208 I 10 | 13.1035

PGIM India Corporate Bond Fund Regular Plan - Quarterly IDCW Option | 0.1958 |10 11.6192

PGIM India Short Duration Fund Regular Plan - Quarterly IDCW Option | 0.1723 . 10 10.2176
PGIM India Short Duration Fund - Direct Plan - Quarterly |IDCW Option 0.1823 | 10 | 10.8167
PGIM India Large Cap Fund -Direct Plan - IDCW Option | 0.4983 | 10 | 24.1500
PGIM India Lal-‘gn.e Ea.|-:1. Fund - Regqgular Plan - IDCWE)ptiﬂn | 0.3614 | 10 | 17.5100

"Pursuant to payment of IDCW, the NAV of the IDCW Option of the above-mentioned Schemes would fall to the
extent of payout and statutory levy, if any.

IDCW will be paid to those unit holders whose names appear in the records of the Registrar & Transfer Agent as at the close
of business on the record date. For units in dematerialized form, all unit holders whose names appear in the beneficiary
position file downloaded from the depositories as on the record date will be entitled to receive the IDCW. The Payout shall
be subject to tax deducted as source, as applicable.

*The IDCW distribution will be subject to the availability of distributable surplus under the schemes and may be lower to the
extent of distributable surplus available on the Record Date,

For PGIM India Asset Management Private Limited
(Investment Manager for PGIM India Mutual Fund)

Place : Mumbai =d/-
Date : March 27, 2023 Authorized Signatory

Unit holders are requested to update their PAN, KYC, email address, mobile number, nominee details with AMC and are
also advised to link their PAN with Aadhaar Mumber. Further, Unit holders can view the Investor Charter available on
website of the Mutual Fund as well as check for any unclaimed redemptions or Income Distribution cum Capital Withdrawal
('IDCW') payments.

MUTUAL FUND INVESTMENTS ARE SUBJECT TO MARKET RISKS,
READ ALL SCHEME RELATED DOCUMENTS CAREFULLY.

finﬂnci“.ep..iﬂ ; .. '.

{This is only an advertisement for informalion purposes and is nol a prospectus announcement)

5 sancoie SANCODE TECHNOLOGIES LIMITED %

Corporate |dentification Number: U7£300MH2016PLC2B0315 E "1
Our company was orignally incorporated as a Private Limited company under the name “ZNL Startup Advisory Private Limsted” under the provisions of the Companies
AclL 2013 vide Certificate of Incorporation dated April 28, 2016 issued by the Cenfral Registration Centre for and on Dehalf of the jurisdictional Registrar of Companies.
Subsequentty, the name of our Gompany was changed to “3ancode Technologies Private Limited” vide special resolution passed by the Shareholders at the Extra
Ordinary General Meeting hald on October 04, 2022 and a Fresh Cerfificate of Incorporation pursuant to change of name was issued by Registrar of Companies, Mumbai,
Maharashira dated November 18, 2022, The status of our Company was changed to public limited and the name of our Company was changed to *Sancode Technologies
Limited” vide special resolution dated December 12, 2022, The fresh cartificate of incorporation consequent to conversion was issued on January 02, 2023 by the
Registrar of Companies, Mumbal. The Corporate dentification Number of our Company |s UT4900MH2016PLC280315. For ferther detalls on Incorporation and changes in
tha reqistered office of our company, please refar to the chapter titked “History and Cartain Corporate Matters” beginning on page 122 of the Prospacius

Registered Office: 107, Prima Plaza, J.V. Patel Compound, B.M. Road, Opp. Elphinstone Station, Mumbai -400013, Maharashtra, India;
Tel: 022-49622853 | E-mail: investor@sancodetach.com | Website: hitps./fwww.sancodetach.com;

Contact Person: Narendra Gupta, Company Secretary and Comphiance Officer

PROMOTERS OF OUR COMPANY: AMIT VIJAY JAIN, KHUSHBOO JAIN, MIHIR DEEPAK VORA AND ZNL STARTUP ACCELERATOR LLP

4 THE ISSUE M

INITIAL PUBLIC DFFERING OF 10,953,000 EQUITY SHARES OF FAGE VALUE OF 210/- EACH ("EQUITY SHARES™) OF SANCODE TECHNOLOGIES LIMITED (“SANCODE"
OR “OUR COMPANY™ OR “THE ISSUER™) FOR CASH AT A PRICE OF ¥ 47 /- PER EQUITY SHARE (INCLUDING A PREMIUM OF ¥ 37/- PER EQUITY SHARE) (“ISSUE
PRICE") AGGREGATING TO ¥ 514.65 LAKHS ("THE ISSUE") OF WHICH 57,000 EQUITY SHARES AGGREGATING TO ¥ 26.79 LAKHS WILL BE RESERVED FOR
SUBSCRIPTION BY MARKET MAKER (“MARKET MAKER RESERVATION PORTION™). THE ISSUE LESS THE MARKET MAKER RESERVATION PORTION I.E. NET ISSUE
OF 10.38,000 EQUITY SHARES OF FACE VALUE OF 7 10/- EACH AT AN ISSUE PRICE OF T 47/- PER EQUITY SHARE AGGREGATING TO 7487.86 LAKHS (“NET
ISSUE"). THE ISSUE AND THE NET ISSUE WILL CONSTITUTE 26.91% AND 25.51% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY.

THE FACE VALUE OF THE EQUITY SHARES IS ¥10/- AND THE ISSUE PRICE IS 4.7 TIMES OF THE FACE VALUE

THIS ISSUE IS BEING MADE IN TERMS OF CHAPTER IX OF THE SECURITIES EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS)
REGULATIONS, 2018 AS AMENDED ("SEBI (ICDR) REGULATIONS"). IN TERMS OF RULE 19{2){b)(i) OF THE SECURITIES CONTRACTS (REGULATION) RULES,
1957, AS AMENDED, THIS IS AN ISSUE FOR AT LEAST 25% OF THE POST-ISSUE PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. THIS ISSUE IS A FIXED
PRICE ISSUE AND ALLOCATION IN THE NET ISSUE TO THE PUBLIC WILL BE MADE IN TERMS OF REGULATION 253 OF THE SEBI (ICDR) REGULATIONS. FOR
FURTHER DETAILS, PLEASE REFER CHAPTER TITLED “/SSUE PROCEDURE™ BEGINNING ON PAGE 196 OF THE PROSPECTUS.

FIXED PRICE ISSUE AT ¥47/- PER EQUITY SHARE
MINIMUM APPLICATION SIZE OF 3,000 EQUITY SHARES AND IN MULTIPLES OF 3,000 EQUITY SHARES THEREAFTER

| RISK TO INVESTORS: l

1., Cur Equity Shares have never been publicly traded, and may experience price and volume fluctuations following the completion of the Issue. Ferther, our Equity
Shares may not result in an active or liguid market and the price of our Equity Shares may be volatile and you may be unable o resell your Equity Shares at or
above the Issee Pice or at all,

2. The average cost of acquisition of Equity Shares by our Promoters is as follows:

Sr. No. Name of the Promoter Average cost of Acquisition {in )

1 Khushboo Jain 077

2, Amit Vijay Jain 077

3. Mihir Deepak Vora 10.28

4, JNL Startup Accelerator LLP 0.04
3. Weighted average cost of acquisition;

Types of transactions wemmll{'ﬂ;;rgiif:gh:rr::?“l“ml

Weighted average cost of acquisition of primary / new issue of shares, NA*
Weighted average cost of acquisition for secondary sale /acquisition of shares. hA*=*
Weighted average cost of acquisition based on last 5 primary or secondary transactions (secondary transactions 6.01/-
where Promoter /Promoter Group entities or sharehobder{s) having the right to nominate director(s) in the Board of our
Gompany, are a party o the fransaction),not older than 3 years pnior to irrespeciive of the size of transactions.

Note: * There has been no fssuance of Equly Shares, other tan Conversion of Compulsonly Comertibie Preference Shares fmto Equilty Shares on Movember 11, 2022 and
Equity Shares issued porsuant to a bonus fssuee on November 20, 2022 gunng the 18 maonths preceding the dale of this Prospectus.
**There ware no Secomdary sales | acquisition of shares (equily’ convartibie secunties) (exchading oifts) fransactions in ast 78 months from (fe date of s Prospecius,

Investors are required to refer section titled “Risk Factors™ on page 25 of the Prospectus.

ISSUE OPENS ON:FRIDAY, MARCH 31, 2023

CLOSES ON: THURSDAY, APRIL 06, 2023

2 Simple, Safe, Smart way of Application - Make use of it!!!
ASBA’ | *Asplication Supported by Blocked Amount (ASBA) is a better way of applying 1o issues by simply blocking the fund in the bank account, investors
can avail the same. For further details check section on ASBA below. Mandatory in Public Issues from January 01, 2016. No cheque will be accepted. |

UPI - Now mandatory in ASBA for Retail Investors applying through Registered Brokers, DPs & RTAs. Retail Investors also have the options to
Lﬁ':f 2 | submit the application directly to the ASBA Bank (SCSBs) or o use the facility of linked online Irading, demat and bank account. **

7 |Investors are required to ensure that the Bank Account used lor applying is linked lo their PAN.

**IPI-Mow available in ASBA for all individual investors applying in public offers whera the application amount is up to #5,00,000, applying through Ragistered Brokers,
Syndicate, DPs & RTAS. Retail Individual Investors and Non-Institutional Investors also have the option to submit the application directly o the ASBA Bank {5C5Bs)
or to use the facility of linked online trading, demat and bank account. [nvestors must ensure that their PAN is linked with Azdhaar and are in compliance with CBDT
notification dated February 13, 2020 and press release dated June 25, 2021, read with press release dated September 17, 2021,

ASBA has to be availed by all the investors except anchor investors. UPI maybe availed by (i) Retail Individual Investors applying in the Retail Portion, and (i) Individual
Mon-Institutional Investors apphying with an application size of up to 500,000 in the Non-Institutional Portion, For details on the ASBA and UPI process, please refer 1o
the details given in ASBA form and abridged prospectus and also please refer to the section “Issue Procedure” beginning on page 196 of the Prospectus. The process
is also available on the website of Association of Investment Bankears of India (“AIBI™), the website of BSE Limited (“BSE") and in the General Information Document.
ASBA Application forms can be downloaded from the website of the Stock Exchange and can be obtained from the list of banks that is available on the website of
securities and Exchange Board of India (“SEBI™) at www.5abi.gov.in,

**List of banks supporting UP| is also available on the website of SEBI at www.sebi.govin. For the list of UPl Apps and Banks live on IPO, please refer fo
www.sebi.govin. Investors applying using the UF Mechanism may apply through the SCSBs and mobile applications whose names appear on the website of SEBI
(hitps:/ www.sebi.gov.in'sebiweb/other/OtherAction. doTdoRecognisedFpi=yes&intmid=40 and htips:/'www.sebi.gov.in/sebiweb/other'OtherAction.do?doRecognise
dFpi=yes&intmid=234) respectively, as updated from time to time. Kotak Mahindra Bank Limited has bean appointed as Sponsor Bank for the 1ssue

For issue related grievance investors may confact Sheeni Shares Private Limited K. Krunal Pipalia Tel; +91-22-2808 8456, E-mail: info@shreni.in, For UP1 related
gueries, investors can contact NPCI at the toll-free number: 18001201740 and Mail Id: Ipc_upii@npci.org.in; Kotak Mahindra Bank Limited at Tel: 022 - 6605 6588
and Email:cmsipo@kotak.com; and the Registrar to the Issue at Tel: 022 - 6263 8200 and E-mail: ipo@bigshareonling.com. All Investors shall participate in this issue
only through the ASBA process. For details in this regard, specific attention is invited to *Issue Procedure”™ on page 196 of the Prospectus. Applicants should ensure
that DP 1D, PAN, UP1 ID (if applicable, in case of investor applying through UPI mechanism) and the Client 1D are correctly filled in the Application Form. The DP 1D,
PAN and Client ID provided in the Application Form should match with the OP 1D and Client 1D available in the Deposifory database, otherwise, the Application Form
is liable to be rejected. Applicant should ensure that the beneficiary account provided in the Application Form is active. Applicants should note that on the basis of the
PAN. DP 1D and Client 1D as provided in the Application Form, the Applicant may be deemed to have authorized the Depositories to provide to the Registrar to the Issue,
any requested Demographic Details of the Applicant as available on the records of the depositories. These Demographic Details may be used, among other things,
for any correspondances related fo the issue. Applicants are advised to update any changes to their Demographic Details as available in the records of the Depository
Participant to ensure accuracy of records. Any delay resuliing from fadure to update the Demographic Details would be at the Applicants sole risk

PROPOSED LISTING: The Equity Shares issued through the Prospectus are proposed to be listed on the SME Platform of BSE (“BSE SME"). Our Company has received
‘In-principle’ approval from BSE for the listing of the Equity Shares pursuant to letter dated March 24, 2023 for using its name in the Prospectus for listing of our shares.
For the purposes of the Issue, the Designated Stock Exchange shall be BSE SME

DISCLAIMER CLAUSE OF SEBI: Since the Issue is being made in terms of Chapter [X of the SEBI {ICDR) Regulations, the Draft Prospectus was not filed with SEBI
and SEBI has not issued any observation on Offer Documenl. Hence, there is no such specific disclaimer clause of SEBI. However, investors may refer 1o the entire
“Disclaimer Clavse of SEBI™ on page 178 of the Prospectus.

DISCLAIMER CLAUSE OF BSE: It is to be distinctly understood that the permission given by BSE should not in any way be deemed or construed that the Offer Document
has been cleared or approved by BSE nor does i certify the correctness or completeness of any of the contents of the Offer Document, The invesiors are advised o
refer 1o the Offer Document for the full text of the “Diselaimer Clause of BSE".

GENERAL RISKS: Immestments in equity and aguity-related securities invokve a degree of risk and investors should not invest any funds in this 1ssue unless they can
afford to take the risk of losing their investmant. Investors are advised to read the risk factors carefully before taking an investmant decision in this issue, For taking an
investiment decision, investors must rely on their own examination of the Isswer and the 1ssee including the risks involved. The Equity Shares in the 1ssue have neithar
been recommended nor approved by SEBI nor does SEBI guarantes the accuracy or adequacy of the Prospectus. Specific attention of the investors is invited to the
gaclion titled “Risk Factors” beginning on page 25 of the Prospectus.

BASIS OF ISSUE PRICE:The Issue Price is determinad by tha Company in consultation with the Lead Manager, The financial data presented in chapter “Basis for
fszue Price” on page 87 of the Prospectus is based on Company’'s Hestated Financial Statements. Investors should also refer to the chapter titled “Risk facfors” and
“Restaled Financial Staternents” on page 25 and 149 respectively of the Prospectus. The Independent directors at a meeting recommended the Price noting that the
Price is justified bazed on quantitative factors and key financial and operational performance indicators (“KIPI1s™) disclosad in “Basis for 155ue Price’ section visa-vis the
WACA of past five primary issuances /secondary transactions disclosed in the “Basis for Issue Price” section.

ADDITIONAL INFORMATION AS REQUIRED UNDER SECTION 30 OF THE COMPANIES ACT, 2013;

Main Objects as per MoA of our Company: For information on the main objects of our Company, see “History and Cerfain Corporafe Matters” on page 122 of the
Prospectus and Clause 1{a) of the Memaorandum of Association of our Company. The Mod is 2 material documeant for inspection in relation to the Issue.

Liability of Members: The Liab#lity of members of Company is Limited

Amount of Share Capital of our Company and Capital Structure; The authorised, issued, subscribed and paid-up Equity Share capital of the Company 2s on the date
of the Prospectus is as follows: Authorised Share Capital of T4,50,00,000 divided into 45,00,000 Equity Shares of T10/- each. Pre-1ssue Issued, Subscribed & Paid-up
Share Capital is 2,97 38670 divided Into 29, 73,867 Equity Shares of T10/- each. For details of the share capital and capital structure of the Company see “Capial
Structure” on page 61 of the Prospectus.

Name of the Signatories to the MoA of the Company and the number of Equity Shares held by them:

ORIGINAL SIGNATORIES CURRENT PROMOTERS
Name of Promoters Face Value (%) No. of Shares Name of Promaoters Face Value (7) Mo. of Shares
; Amit Vijay Jain 10.00 202,293
TR0 2 w i Khushboo Jain 0.00 11,83.000
Mihir Deepak Vora 10.00 74,347
AT PN sty bt 0 ZNL Startup Accelerator LLP 10.00 14,368,881
LEAD MANAGER TO THE ISSUE REGISTRAR TO THE ISSUE COMPANY SECRETARY AND COMPLIANCE OFFICER

SHRENI a) L) sancode

SHARES PVT. LTD. Narendra Gupla

SHRENI SHARES PRIVATE LIMITED BIGSHARE SERVICES PRIVATE LIMITED Company Secretary and Compliance Officer
Otfice Mo. 102, 15t Floor, Sea Lord CHS, Ram | Office Mo 56-2, Gth Floor, Pinnacle Business Park, Next 107, Prime Plaza, J.V. Patel Compound, B.M.
Nagar, Borivall (Wast), Mumbai — 400 092, to Ahura Centre, Mahakali Caves Road, Andheri (East), Road, Opp. Elphinstone Station, Mumbai -400013,

Maharashira, India Mumbai-400059, india. Maharashtra, India

Telephone: 022 — 2808 3456 Tel: 91 22-6263 8200 E-mail: investor@sancodetech.com

E-mail: shrenishares@gmail.com Email: ipo@bigshareonling.com Website: hitps./www.sancodetach.com/

Investors Grievance E-mail: infoi@shreniin | Investor Grievance E-mail: investor@bigshareonline.com |Investors can contact the Compliance Officer or the
Wehbsite: www.shreni in Website: www_ bigshareonling.com _Hegisllrar fa the |s5ue in case of any pre- issue or post-
Contact Person: Krunal Pipalia Contact Person: Swapnil Kale issue related probiems, such as non-receipt of letters

SEBI Registration Number: INM000012759 | SEBI Registration Number: INROD0001385 D R e SHATES I Respaci
AVAILABILITY OF PROSPECTUS: Investors should note that Investment in Equity Shares involves a degree of risk and investors are advised to refer to the Prospectus and
the Risk Factors contained therein, before applying in the Issee. Full copy of the Prospectus is avalable at the website of Stock Exchange at www.bsesme.com, the website
of Lead Manager at www.shrend.in, the website of our Company at https:/'www.sancodetech.com/and the website of SEBI at www.sebi.gowin.

AVAILABILITY OF APPLICATION FORMS: Application Forms can be obtained from the Reqgisiered Office of Company, and registered office of Lead Manaoer, Shreni Shares
Private Limited. Application Forms can also be obtained from the Stock Exchange and the list of SC58s is available on the websites of the Stock Exchange and SEBI,
BANKER TO THE ISSUE & SPONSOR BANK: Kotak Mahindra Bank Limited

Al capitalized terms usad herain and not specifically defined shall have the same meaaning as ascribad to them in the Prospectus dated March 25, 2023,

For Sancode Technologies Limited

Sd/-

Mihir Deepak Vora

Date: March 27, 2023 Designation: Managing Director
Place: Mumbai DIN: 08602271

SANCODE TECHNOLOGIES LIMITED is proposing, subject to market conditions and other considerations, public issue of its Equity Shares and has filed the Prospectus
with the Registrar of Companies, Mumbai, Maharashtra on March 25, 2023. The Prospectus is available on the website of the Lead Manager at www.shreni.in, the
websile of the BSE [e. www.bsesme.com, and website of our Company at hitps./'www.sancodetech.com/’,

Investor should read the Prospectus carelully, including the Risk Factors on page 25 of the Prospectus before making any invesiment decision.

The Equity Shares have not been and will not be registered under the U.5. Securities Act 1933, as amended (the “Securities Act”) or any state securities laws in the
United States and may not be issued or sold within the United States or to, or for the account or benefit of, “U.5. persons” (as defined in Regulation S of the Securities
Act), except pursuant 1o an exemption from, or In a ransaction not subject to, the registration requirements of the Securities Act. Accordingly, the Equity Shares will be
issued and sold (i) in the United States only to *qualified institutional buyers”, as defined in Rule 1444 of the Securities Act, and (i) outside the United States in offshore
franzactions in refiance on Regulation 5 under the Securities Act and in compliance with the applicable laws of the junsdiction where those offers and sales occur. The
Equity Shares have not been and will not be registerad, listed or otherwise gualified in any other jurisdiction outside India and may not be issuved or sold, and Application
may not be made by persons in any such jurisdiction, except in compliance with the applicable laws of such jurisdiction.




